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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL G/
PRINCIPAL B:MCH, NEW DELHI.

‘Regn.Nos. (1) MP 275/91 in Date of decision:08.01.1992,
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Shri Kuldev Jha sseApplicant
Vs.

Director of Education,
Delhi Administration & Another ..Respondents

MP Nos. 276, 1825/91 in
OA 1687

shri vimal Kant Jho es.Applicant
Vs.

Director of Education, _
Delhi Administration & Another ..Respondents

MP 277/91 in
1 S0

Shri Madan pal : eseApplicant
Vse

Director of Education,
Delhi Administration & Another «sBespondents

MP 5782915 MP 1826/91 in

Shri Rajinder Jha sesAppPlicant
Vse )

Director of Education, _
Delhi Administration & Another ,.Re spondents
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Director of Education,

FrLpinns sFlbanes Ddoone Shrdl Niranja n Lall & ‘Others &<

Vs.

TR S T L A ~‘Director of Educationy >~ s
Delhl Admmlstration & Another

”Zﬁ)'ﬁm MP 2418/91 in
5635
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PhoemmmA e e TS Y e lhi Administration & Another

da Lo e :
L A A A

Director of Education,
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) Respondents

‘}.5hri D.R.Gupta,
Counsel

"i.Ms. Ashoka Jain,

Counsel

THE HON'BLE MR, P.K, KARTHA, VICE -CHAIRMAN(J)
THE PDN'BLE MR. B.N, DPDUNDIYAL ADMINISTRATIVE MEMBER
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see’ the Judgment? .,

1. Whether Reporters 4-of"‘v local ¥ papers may be allowed to

ped Ghs glewm@E r o0 be ref erred to \'the Reporters or- not? Y1y



7" (of the .Bench dolivered by Hon'ble Mre P.K, Kartha,
Vico Chairnan( J))

i

.<be reinstoroe aod be paid all consequential beneflts including
back uages. ' |
24 As common questions of law -have been raised in these
applications, it is proposed to deal with them in a common
Judgment, ‘ |
.t - 3. At the time‘ofLeaniSSion*of these applications,
ex-parre interim orders were passed directing the respondents
to consider appointing the aoplicahts as casual labourers, if
vacancies were avallable, in preference to out51ders. The
interim orders have thereefter beeh cont:.nuea till the cas%
* were taken up for hearing today, r.e.. 8.1, 1992. N
4, w. have heard the ‘learned counsel of both parties and
~ . have gone through the records of these cases, The respondents .
have drawn our attention to page 3 of their ‘counter-affidavit
in which they:have'stated;that they are .taking steps to

regularise the applicants who fulfil the follewing

:requirements-"V
(i) who is below the age of 25 years at the time of initial
- SR engagenent. L -
. (41) ., who has got continuous service of 2 yéars and has worked

- for 240 days in each yoa
Y
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Whose work 1s satisfactory- and

( iV)

each in tv.o years are eligrble for regulansation in
}~accordance wrth the admlnistrative instructions issued by B
tne Department of PErsonnel & Trarnlng. H0wever, in a

Wt
s

'Jﬁ’catena of judgments delivered by the SupreuB Court, the

A*aGovernment has been drrected to:regularlse casual labourers _
- who have worked tor 240 days in'a year.‘ The learned counsel:

.~ forrthe: appIican'rs a],so states that all the ap{)licants before
Q@ ~worked for more than 240 days and that they o -

s havqﬁbeen registered in ‘the Employment Exchange before

Vhon

tney ‘were: engaged ‘as’ casual labourers. ﬁ

Aéﬁéaa;ﬁﬂ The Suprem= Court has neld in 1ts orders dated ,
ok

:ﬁ‘31.10.1988 and” ro.11.19as in writ’ Petltlon (ClVll) No.253 of -

' 1988 - Prakasn Char’nd &“Otners ;Vs'e Delh:. Admi'nistratron and .

:ﬁ fa .}zﬁ'others tnat the Flood “snd” Irrrgatron Department of the

ﬁ- | Ei@ﬁf - Delhi Admlnlstratlon should frame a scnemeﬂfor the
':ff%f-t%rwe-wtrthlarisation of*tﬁélserV1Eeswofﬂali‘petitioners'and persons;
i B ; -similarly situated ‘who had been 1n 52531£e ror more than one

S year.ﬂﬂuntil’such a séheméﬁﬁas prepared and'the question of

regularisation of the petitioners was considered in the lidht‘

| S—
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of the scheme.and final,orders.were passed thereon by the
respoadents,4the1r,serv;ces Shall-not*bé=terninated.

The Supren@ COurt further directed that the petitioners

g

4 shall be paid with effect from.l 11, 1988(the minimum salary

4H_Lpayable to 3 person regularly appointed and doing the same

::kind of work in the department.Aaf e i

kS G~ on 15.11.89 and 8,1.196%
- T. °1m11ar orders have  been, passeq[by the Supreme Court
' in relctlon to the casual lsbourers employed by the Delhi
o other %
Admlnlstratlon in two/Writ Petitions (wrlt PetltlorKCiv1l))
iNo 779/89 S.N. Dewidi & Others ‘Vso, Delhi Administration
Nos o
o & Others andﬁsz and 830 of. 1989 - Muni -Kam & Others Vs,
WPElhl A¢m1nist:at;9n“&30the:s),ww“,apu

N‘8, . In the llght of the 3ud1c1a1 pronouncements mentioned
Y under &
o Aab°V9» these applicdtmsand the. MPs flled ther.e[ are disposed

of with @hehfg}l?g;pg:o;Qe;§ﬁ@pq$di£ectiqns:-
“R&Qili; . The respondents are.directed to corsider regularising
.- ;the services of the applicants who: have.put in service of
240 "{‘?Yﬁ(:i”?}l;“?izﬂg;,;—‘»‘theﬂe. .broken. periods) -as .casuai 1aboﬁrers
e gln regular pOStS‘comensurat e. to their qualifications and
e"pene“"e - T1ll they ere so regulsrised, they shall be

. continued as casual labourers in the:office in which they

_ héve been presently continued. pursuant to-the interim orders

, passed by the Tribunal. . In cese all: of them cannot pe

0 Gs




.ﬁ‘ (ii) In the facts and circumstances of the case wo

accommodated in the same office, they shall be continued

| ”’arising in ‘the offices ¥ —
in the existing or future vacancies[under the Directorate

of sducation. ;‘ ﬁ:s

. do not direct payment of back wages to the appncants.,f

(iii)fﬁ The inter1m~orders passed in these cases are hereby

. made absolute._;

(1v)';" The respondénts are also restrained.from making

' reguler
: fresn recruitment of casual labourers or filling up of/posts in'

C‘r/.’l.n ‘the: offices ‘Wnder the Directoraté of Education ¥

f Group ‘D! categorXLtill the applicants have been regularlsed

" and accommodated in regular posts._

(v) The reSpondents shall comply with the above directlons

within a per10d of six months from the date of. conmunication of

' this order,

There w1ll be no order as to costs.

Let 2 copy of this order be placed in all the eigh

case files.

(B.N. DHOUNDIYAL) . (P.K. KARTHA)
MEMBER (A) o | VICE CHAIEMAN( J)
RKS



